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C EN TR AL A) H IN I S TR AT lyE T I BdN AL 

CALCUTTA ENCi 

No.MR201.of 98 
(DA. 08 of 96) 

Present: Hon'ble flr.Justice S.N.Mllick, Vice—Chairman 

Hcn'ble Mr.S.Uasgupt a, Amjnis raive Member 

UNION OF INDIA& ORS. 

uS 

RAlKRISHNA uRH4DU4 	 I 

For the applicants : Mr.N.S. Ban:eree, c ur4ei 

For the respondents: fir.BMukherje,iun e]J 

- ; 	 Ur\der on 	19.6J8 	- 
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S*Djgsquj3ta,__A,1i. 

This MR 201 of 98 has ben mDV i  d ythe respondnts in 

OR 408 of 96 seeking extension of time fo cmpliance with the 

Tribunal's order dated 25.2.98. The aforeajd order was tobe corn— 

plied,u.ithjn 2 nonths from the date br so vice. It has beer submitted A- 
in the MA that the dealing assistantlof th rspondents depLartrnent 

received a certified copy of the o'dr on h11298 from the d, counsei 

for the respondents. 2 months rroml tlat dai e as expired on 12.5.98. 

This MR has been riled on 17, 	eking 	weeks' time. Cosiderjng 

the circumstances we allow this aPliatio an 	irect the respondentsl  
to comply with t- hel,  order within 3 weeks Pr 1 m tday and no rirtner 

extension of time will be gr'anted. :MAjs thi s disposed of. 	order 
as to cO5t. 
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